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MR. DEPUTY-SREAKER: You will
have to wind up because at 3-30 we
have the non-official business. (in«
terruptions). There is no clarification
needed. At 3.30, we ure gtarting the
non-officia] business. = Either the
Minister winds up, or I wind up the
debate now, and We carry on with the
non-official business.
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COMMITTIEE ON PRIVAYE MEM-
BERS* BILLS. ANE RESOLURIONS

SEVENTEENTE REMORY

MR. DEPUTY-SPEAKER: We now
go an to the Privatq Members' Busi-
ness. Shri Devendra Satpathy.

SHRI DEVENDRA SATPATHY
(Dhenkana): I beg to move:

“That this House do agree with
the Seventeenth Report of the Com-
mitiee on Private Members' Bilis
and Resolutions presented to the
House on the 18th April 1978."

MR. DEPUTY-SPEAKER: The |
question is.

“That this House do agree with
the Seventeenth Report of the Com-
mittee on Private Members’ B:lis
and Res.lution presented to ‘kLe
House on the 18th April, 1978.”

The motion was adopted.
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CIL (AMENDMENT) BILL#%*

(Amendment of section 2)
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MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill v amend the Hounier-
pathy Central Council Act, 153

The moticn was adopted.
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